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| vivek Sharma son of Late Shii Vishiu Kant Sharma, aged 39 vears,

i Presently working as an Enquny Cum Reservation. Clerl, . Jaipur
! . -~ ‘Station, Jaipu; : ' ' -
I . B

APPLICANT

(By Advocate: Mr. Tej Kumar Sharma).

—~

VERSUS

1. Unjon of India . through " Geriera] Manager, ?\.Jo'rth Western
Raltways, Jaipur. - .
Divisional Railway Manager, 1\30rm Western Railway, Ja:pur

Divisional Railway Manager (Estt.), Jatpur. :
Smit. Santosn Sani, Enqum/ Cum ?em,rvauon Cle;k C/o

Reservation Office, Jaipur: _
Shii - Sanjay. Kapoor, Enquiry Fum Reserv tion Clerk, : C/o
Reservation Office, Jaipur., T '
Senior Divisional Comimercial rvlanager,' Jaipur Division, MNorth
_ “Western Railway, Jaipur.. : e -
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"Th’é appéicant has 'ﬁEed this OA aﬁains{ the order {‘ated
| 12, 03 2010 (Anne\mr’e A/1) whereby he was: 1raf15191’red from Jaipur to

| o kzshangam Ledmeu CUUHSE‘r for th e opp! Lam submi z_s ihat imrs

' - order shouild have been issued in aﬁ:@;dame with the ;;en@dx,,

' A..tf;arrs'fer policy fra med by the - *ec;porrdes Tn this list twe other
DEISONS Nam ;y ;vh . Santosh Sam; at Sf no, 17 and Shri Sanjay
Kapoa tsr.no. 21 cI[E‘ above the UE’FF}E cant with' Ennfer Stdy in Jaipur.
Tnere a< wruame LO me uanSwr poticy, mcy sinould have been

L - ~trar’rs{e}"t’-eu, bb‘tUit‘ the “ap >chcrm HU\’\-“:V& , vide order. dated.
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2 T pave heard the fearned comnsel for the applicant and perused

detailed  representation {(Annexure A/9) o the Senicr Divisional

Commerciat Manager, Jaipur Division, North Western Rathway, Jaipur
[Respondent o, 6], winich nas not 20 far baen decided,
3 In the case of Ghitint Bose ve. State of Bihar, AIR 1951 SC

executive Instruclions of orders, the Courts ordinarity shoutd not

nterfere with the order instead aifected parly should approach the
higher authorities in the Department. Simitatly in the case of Uirtetr €f

&
India 20 Others vs. 3.1, Abbas, AIR 1593 SC 244, it was neid tnat |

a person makes any represertation with respect to his tran sfer, the
Cappropriate autnority mus t consider the same navi m_) wgmd {0 e

H

exigencies of emmms ation.
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4, - Therefore, naving regard o e judgments of ine ;‘\;;e< Court,

.

Respondent no. 6 is direcled to decide the representation of the
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applicant (Annexure A/9) within a peried of one monih from

Q
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receipt of a copy of this order. In case the applicant is @ ncveo bry
the order to be passed by Respondent n0. 6, he will be at liberty to file

substa nt_we GA. -

with no order as

. (3.1, AR
S

TEMBER (A)

I
QO



